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BUSINESS ADVISORY COMMITTEE 
Fifteenth Report

THE  MINISTER  OF  PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING  (SHRI BHISHMA 
NARAIN SINGH):  Sir ,1 beg  to
present the fifteenth  Report of the 
Business Advisory Committee.

HALF-AN-HOUR  DISCUSSION 

Foreign Aircraft lying abandoned at 

Bombay

MR. CHAIRMAN:  Now  we will
take the Half-an-Hour Discussion.

DR. VASANT KUMAR  PANDIT 
(Rajjgarh): On the reply given on 
27th March, 1981 to my  unstarred 
Question No. 5301 regarding foreign 
aircraft lying abandoned in Bombay 
Airport.  Sir, I am surprised why 
such an able Minister has given such 
a lame answer  to  a  non-political 
question? The question  is casually 
treated and reply is ‘so evasive that it 
hides more than it gives out. There 
is no motivation  in  this  question. 
The question is of National Airport 
Security and Saftey. Therefore, my 
salient questions  to you are. How 
the Airport Authority  of India not 
taken any cognizance of this  plane 
for the last two and a half years? 
Why was the plane allowed to  lie 
in the operational area of the Airport 
for such a long time? How is it that 
your eyes were opened to the pre
sence of the aircraft only when the 
aircraft started  leaking  its  fuel? 
Why, for the sake of safety the air
craft was not defuelled? You have 
given the name of the owner of the 
aircraft.  What attempts have been 
made by you to find out who was 
operating the plane?  What is your 
landing and radar report? At what 
time did the plane land? What in
formation you have with you about 
the crew and the pilot? All  these 
vital informations are not there at all.
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What efforts you have made to find 
out the man who landed the plane? 
How did the customs come into ope
ration after two and a half years of 
its presence? Sir, even a bicycle if it 
is lying in the operational area of the 
Airport would have been lifted. This 
is not a small two-winged  aircraft. 
It is a Boeing aircraft lying there un
touched.  Therefore, has  any gross 
negligence of duty been ascribed to 
some officials? Otherwise, the Minis
ter has got to give me  some valid 
reason as to why they did not touch 
this Boeing.

Was any panchiuima done? What 
did the aircraft contain?  Did you 
suspect that this aircraft was that of 
a smuggler?  I would like to  have 
details of the radar record, and of the 
landing record.  Why was the plane 
allowed to land  without schedule? 
By whom?  What efforts were made, 
though Messrs. Jet Power U.S.A. to 
find out as to who was operating the 
aircraft at the time of the mishap?

The aircraft has not been removed 
from the operational area even to-day. 
What is the cause?  Why is it that 
you have not removed it, even after 
confiscating it, thus endangering the 
security at, and safety of international 
airport? Why was the aircraft not de
fuelled?  As a matter of safety,  the 
airport authority should have done it. 
When did your Department come to 
know about this aircraft?

I have grave doubts that this air
crafts was operated by a smuggler or 
an international agent.  If it was  a 
case of somebody else chartering the 
flight, it could have been revealed, 
But the Government does not reveal 
anything at all, except the names of 
the owner and the lessee.  Who was 
operating? What happened after this? 
When was the first enquiry instituted; 
what was the finding of the first en
quiry? Did they say that the aircraft 
was lying for the last two years? Why 
was it not removed? Have you claim
ed parking charges or damages from 
anyone? These facts should have been 
revealed to us in the reply. Only then 
we could feel satisfied.



There are no political  constraints. 
These are normal replies which  an 
able Minister of your  type should 
have given.  I would like, therefore, 
the Government to fix responsibility— 
if there is a lapse. There has to be 
« lapse. Otherwise such a big article 
like the Boeing would not be allowed 
t0 lie there since 2nd November 1978 
tilj my question was asked during the 
last ssssion—when Government  got 
awakened and alerted.  I again  re
peated the question for them to get 
follow-up action, and now I have to 
institute this discussion.  Only  then 
will information be given out.

My request is: “Please don’t  hide 
anything. Let us have all the facts 
about it.” What are you going to do? 
Mere suspension of the customs  or 
any officer will  not satisfy us.  But 
why was this action not taken all this 
time? What was the deterring factor 
which caused this long delay?

You are in charge of the airports. 
So, jt is y°ur bounden duty to see 
that the airport is safe.  Therefore, 
you shoû ask this question—put it 
to yourself: “Why  was this  plane 
allowed to be parked  ̂an interna- 
tional airport for such a long duration 
of time?”  What  action have you 
taken against those persons who are 
responsible for this?

THE  MINISTER  OF  TOURISM 
AND CIVIL AVIATION (SHRI A. P. 
SHARMA): First of all, I would like 
to thank my hon. friend for  giving 
me the opportunity, by raising  this 
Half-an-hour discussion, to clarify the 
position regarding this aircraft which 
is lying there for more than  two 
years. Before I do that, I would like 
to  tell  the  hon.  House  and 
also  my  hon.  friend  who
has  raised  the  Half-an-hour
discussion, Mr. Pandit, that if he looks 
at his question about which a refer
ence has been made—Unstarred ques
tion No. 5301—he will find that with 
regard to whatever information  has 
been sought through it, point-wise
information has been given.
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Sir, in the initial stage, when this 
question was asked,  certain points
were raised, specific points were raised 
a specific answer was given.  There
fore, the e was no occasion to explain 
many other things which he has now 
raised in this discussion.  Later on, 
under Direction 115, the hon. member 
raised the question of the crew and 
the pilot etc. which was not raised in 
the initial question.

You will find th:3 aircraft in ques
tion, namely, B-720 bearing registra
tion no N. 419/MA. registered in the 
United  States  of  America 
belongs to M/s. M.C.A. Leasing Cor- 
poratior̂ Miami, Florida, USA. This 
aircraft was operated by jet  power 
through M/s. Air  Express  Bombay 
under Air-India flight numbers from 
March 1978 to August 1978 for trans
porting perishable  cargo  and live 
stock from Bombay to the Gulf coun
tries.  They operated  this  aircraft 
with the permission of the Director- 
General of Civil Aviation on flight to 
flight basis.  Such an  arrangement 
was found necessary because  there 
was heavy demand for transportation 
of perishable articles and live stock 
to Gulf countries and Air-India  did 
not  have  sufficient  capacity 
to meet this demand nor did the 
Indian Non-scheduled Operators had 
suitable freighter aircraft for charter
ing by Air-India. This is the circum
stance under which this aircraft was 
utilized under Air-India flight num
bers.  There was a specific condition 
also for that; and I would like to in
form the hon. member that during the 
period from March 1978 to October 
1978, this aircraft  operated a  total 
number of, 104 flights. The operations 
were conducted on the explicit under
standing with Air-India as under: —

(i) Flights would  be operated 
under Air-India’s flight num
bers.

(ii) Operational  responsibility 
would he that of the Opera
tor.

(iii) Air-India would obtain neces
sary  clearances  from  the 
DGCA.

1903 (SAKA)  laying abandoned 4̂2
at Bombay (HAH)



I Shri A. P. Sharma]

(iv) The operator will at all times 
be responsible for dues  on 
account of  landing, parking 
navigational  fuel,  handling 
and other levies to the autho
rities concerned.

(v) The operator will pay 5 per 
cent of the charter price as 
booking commission to  Air- 
India.

The crew list as submitted to Air- 
India was a$ follows:

(1) Capt. C. R. Benegar

(2) Capt. J. P. Barchalj

(3) Fit. Engineer P. A. Hagen.

This is the circumstance under which 
this aircraft was utilized under Air- 
India flight numbers.  On 2-11-1978, 
this aircraft was found not fit to 
operate and it was grounded.

The International Airport Authority, 
who collects the landing and parking 
charges in all the international air
ports, not having received any pay
ment on account of parking charges 
w.e.f. 2-11-78  initiated  action  for 
collecting the amount due from the 
owners/lessee. Despite all efforts the 

owner/lessee did not clear the dues 
and the Airport Authority placed the 
case before the  Estate  Officer  on 
25-7-1980.  The Estate Officer after 
going through the formalities of send
ing the notices to the  owners for 
appearance, issued ex-parte order on 
30-12-1980.

This much time was taken for the 
various actions that were taken and 
the dues had to be recovered after 
disposing of the aircraft. Now,  the 
present position is, so far as the Air
port Authority is concerned, that this 
aircraft has been confiscated because 
in the meanwhile the Customs autho
rities came into the picture and they 
found that the aircraft is lying here 
for a period of more than six months, 
they confiscated it because this was
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considered to be an aircraft imported 
without  permission  and  therefore 
necessary steps were taken  by  the
Customs authorities  and they have 
confiscated this aircraft.  Now  the
latest position i3 that the aircraft has 
to be evaluated by the DGCA  and 
then it has to be disposed of. That is 
the latest position.

I would like to tell my hon. friend 
only one thing in the end. And that 
is that all these things happened dur
ing the period 1978-79 end from the 
various actions taken—I would  not
remind him about  1979-80, he  can
understand  himself,  this did  not 
happen during the period of this Gov
ernment and action has been initiated 
by this Government in this respect 
and as a result of the action now this 
whole thing is going to come to an 
and, and this aircraft will now  be 
disposed of according to the rules.

DR. VASANT  KUMAR PANDIT: 
Till it is disposed of will it be remov
ed from the operational area of the 
aircraft?

SHRI A. P. SHARMA: No. I have 
forgotten to answer one point, which 
Panditji  mentioned  just now. He 
raised the question about the danger 
to safety of the airport. There is no
thing like that. It is lying in an area 
which does not hamper the safety of 
the airport in any way and it will re
main there till such time as it is 

disposed of.

DR. VASANT  KUMAR PANDIT: 
Full of fuel or without fuel?

SHRI A. P. SHARMA; That is no
thing as there is no danger about it. 
There was leakage of fuel and that 
was rectified.

SHRI CHITTA  BASU (Barasat): 
The hon. Minister has been pleased to 
give the background under which this 
particular aircraft was used for flights 
between India and the Gulf countries. 
May I know this, to get a further 
clarification, what was the particular 
reason for chartering the plane—this
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particular  aeroplane—for that pur
pose.  I want to know whether other 
companies were also contacted, whe
ther other aircraft of this nature were 
also contracted.

MR. CHAIRMAN: All this happen
ed in the regime of another Govern
ment.

SHRi CHITTA BOSU: Beg  your 
pardon?

MR. CHAIRMAN:  This happened
when this Government  was not in 
power.

SHRI CHITTA BASU: That is not 
the question.  The Government is a 
continuity. (Interruptions) It is not 
the question. I do not know how you 
can say sitting there.  I am asking 
the  Government,  whichever party 
might in the Government it is  the 
duty to tell us under what circum
stances this particular company  was 
contracted to have the benefit of that 
contract for leasing  this  particular 
aircraft for that  particular purpose; 
whether other companies were con
tacted whether some tenders  were 
floated, whether it was considered by 
the Government in al] its entirety and 
a decision taken after considering all 
these, or was it  taken just by a 
chance? What were the circumstances 
which led to the hiring of the parti- 
' cular aircraft of the particular com
pany?

MR.  CHAIRMAN: Mr.  Minister, 
have you got the information?

SHRi CHITTA BASU;  That is 
number one. My second question is, 
the plane was fit for operation on
2-11-1978. It was found not fit for 
operation.  He admits it.  And  the 
leakage in fuel was noticed on 7-9- 
1980.  When the plane was grounded, 
when was it found to be unfit for 
operation?  Was it not necessary for
• the airport authority to see whether 
that particular aircraft contains fuel 
ar whether it constitutes a security 
hazard?  What  are  the  particular

reason why that enquiry was not con
ducted to see if there is any security 
hazard arising out of that aircraft 
which was lying at the airport?

Now, it has been confiscated. How 
does the Government propose to dis
pose of it? D0 they went to sell it by 
way of scrap or do they propose to 
include it in the fleet of the Indian 
Airlines for the use of the company?
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The aircraft has been confiscated by 
the customs authorities on 18-10-1980 
under the Customs Act, 1962,  after
completion of formalities.

 ̂  ^ fa—

Leakage in fuel was noticed on 7-9- 
1980 and it was rectified immediately.
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VFfciT̂t -̂< *<| I I  tr̂>

STTn  T̂f (̂Sf fewf,  %R>n  ♦̂Tl"

awr *ff *ffR?ff SHE nff fl K̂r |, 

SRfffa q| *1 sfT̂f  T?f 
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SHRI A. P. SHARMA: Firs* I would 

like to answer the points raised by 
my friend, Mr. Chitta Basu. I was at 
that time frying to say that if he had 
carefully listened to the answer that I 
gave to the question  ra'sed by hon. 
Pandit, perhaps, he  A-'ouli not have 
raised some of the questions which he 
had raised.

He raised the question  o! security 
hazard.  I have already stated that this 
plane is lying in an area which does 
not interfere with the security of the 
airport at all. About  the leakage of
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the fuel, while it had been lying there, 
this leakage was noticed on 7th Sep
tember, 1980. It was immediately rec
tified. Therefore, there was no ques
tion of security hazard on that account 
also.

This aircraft was found unfit to run 
on 2nd November, 1978 and the leak
age took place on 7th September, 1980. 
He wanted to know the reason as to 
why this had happened. This aircraft 
has been lying in the  airport area. 
Even if it hs not been lying there, it 
cannot be presumed that there cannot 
be leakage of fuel. But I am not a 
technician. I also  admit that i have 
not tried to find out the cause of leak
age. If my friend insists on that will 
certainly find it out and pass on the 
information to him or )iace it cn the 
Table of the House. But this has not 
been enquired into. rihe leakage was 
found and it was set ’-is'ht.

SHRI CHITTA BASU: Why did the 
Government at that  particular time 
hire that plane?

SHRI A. P. SHARMA: That is why 
I said that if he had carefully listened 
to the answer that I 3ave, then per
haps, he would not have raised some of 
Ihe points.

1 have already atated that this was 
an arrangement made  because Air 
India’s capacity at that time for trans
portation of perishable  articles and 
livesstock to the Gulf countries was not 
enough. At that time,  this was the 
person who  came  with this offer. 
Therefore, under the normal condition, 
this was  accepted. There  was no 
other person. Look at the condition. 
The condition is that all the expendi
ture will be incurred by the airline or 
the agent and only 5 per cent commis
sion will be paid to Air  India. I do 
not know what is in the mind of the 
hon. Member.  If he had wanted to 
know whether somebody  could have 
paid more than that, then perhaps, I 
could understand that. But I again re
peat that that was  the  only party 
which turned up for this purpose. This 
had happened in 1978-79  when we 
were not in the  Government. But 
even today, I do not find anythig wrong 
in the arrangement.

v

1903 (SAKA)  lying abandoned, 450 
at Bombay (HAH)

SHRI CHITTA BASU:  Now it has
been confiscated. How does the Gov
ernment propose to dispose of it?

SHRI A., p. SHARMA: That point I 
already explained.

Shri Paswan in  spite  of the fact 
that he said that he does not want to 
impute  motives,  referred to many 
things. I wish he had imputed moti
ves. Perhaps that will not help him. 
So, he has done it in an indirect way. 
I want to say very categorically that 
there is no other intention, it is a sim
ple business transaction by the airlines 
and no other considerations  were in
volved in this. That is ail I can say.

Then he said that such a costly thing 
as an aircraft is lying there, he has not 
cared for it, what is the reason behind 
all this. 1 h'ave not enquired into it. 
If he likes, I will enquire into it. But 
that will not help.

SHRI RAM VILAS PASWAN: You
must enquire.

DR. VASANT  KUMAR  PANDIT: 
When the contract was over, the air
craft should have been returned. There 
was some golmal. We want some en
quiry.

SHRI A. P. SHARMA: The aircraft 
was not returned,  because it was not 
air-worthy. There  was  no  other 
reason. Even if we hold a big enquiry 
about it, nothing is going to be found 
out. I would like my friends to be
satisfied with this  assurance that as
soon as the evaluation is done by the 
DGCA, this will be disposed of.
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?fl fêTT  ̂I He has replied 
who is the owner and why the plane 
was left behind.
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MR. CHAIRMAN: Because, he cannot 
operate it. How can he take it?

SHRI A. P. SHARMA:  It could not
operate now. So, they are not taking, 
it. They have to pay money to the air 
port and  customs  authorities. But 
they are not turning  up to pay the 
money.

MR. CHAIRMAN: The House stands 
adjourned till ll A.M. tomorrow.

18.33 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Thursday, the 
9th April, 1981/Chaitra 19, 1903 (Saka
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